CENTRAL ADMINISTRAJ
| o
CALCUTTA BENCH

0.4, 46 of 1997
Present : HON'BLE DR, B,C., SARMA, ADMINISTRATIVE MEMBER.

HON'BLE MR, D. PURKAYASTHA, JUDICIAL MEMBER,

Sri Batgs Krishna Marick,

S/0~ Sri Radhansth Marick,
Vill & PO, Mellock Via-Bagnan,
Dist- Hourgh,

‘oo cos Applicant,

Urs

L

1. Union of India,

: j _ service through the o .
‘g & | Secretary, Deptt, of Posts, ST D
.~ Govt, of Indis, Ney Delkhi, ' C

2, The Chief Post Master General,
Eastern Region, W, B, Circle,
Jogayog Bhawan, Cal-12,

3, The Director General 6f P, Os ] .
£, Region, 4, 6B.Circle, 4
4, The 5r, Supdt, of Post Offlces
Howrah Divn, Boufah 1,
co e . RESpondhtS.
For applicant : Mr, K, Chakrsborty, Counsel,
For respondents : Mr, B.,K, Chatterjee, Counsel,
Co4 . '
"h
Héard on : 15,12,97. : Ordersd on ¢ 15,12,97,
OROER
B.C.Sarma, AM.
1. This application has been filed with the prayer that a

direction be issued on the respondents to rescind/recall or withdrau
the order oftput off duty passed by the respondents on 7,9,1992

as set out at Annedure 'X' to the application,

2, ——lhen admission hearing of the matter was taken up today,

o M
Mr. éﬁ&iﬁ;& appearing for the respondents amd—he opposes the petition.

Mr, Chakraborty, 1d, Caunssel for the applicant submits that the
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applicant, whonds an E, 0.B.p.M in Neliock Post Office i, Houréh_‘
division, was placed under put oFF duty by the 1mnugn9d Order .=
dated #th Seot'92_ and till today there has been no Charge Memo
issued against him, Mr._rhakraborty, therefore, submits thst

the impugned puf of f duty order deserves to be quashed on this

ground,

3.0 | We have heard the Submissioh of the 1d, Couhsel for
both the parties, perused records and cons idered the facts and
circumstances of the case, M, Chatterjee, ld, Counsel appear ing
received
for the respondents submits that bhathe- pasmsnoﬁ tertain complaints /
agaanstutﬁ@dgpﬁmQQant, he has already been kept under put of f duty
ang;preliminary induiry necessary for the purpose has also been
completed., Hs, therefore, submits that uithiﬁ-three ﬁonths fram
today,'it would be possibls for them to issus charge m860 againSt
him, We find that very serious allegation has Héen brought out
égainSt the applicant rsgarding'Fraudulant encashment of P,0 certi-
ficates gnd yithdrawals from 7,0, and 9.8, aCCDJHtS of certsain
account holders viz, Smi. Durgz Rani Maji and 3ri Subal Ch, Dhaun,
We are, therefore, of the view that the matter should be brought -
~to the logical conclusion and, at the same time,:;the respondents
cahnot keap the put off duty hahginq like this onm the ground that

thechould not complete the preliminary inquiry;{

4, Accondingly, we dispose of the applicaéion ét the stage
of admission hearing itself with ths following directions -

i) Within three(3) months from today, ths respondents shall
issus a Chérge Memao against the applicant,if it is calléd
for;

ii) The disciplinary proceeding so instituted on the bagsis of
the said charge memo Shall be completed upto the level of

passing the order by the disciplinary authority within
six(6} months from the date of issue of Charge Memo, if it
is necessary, by holding day-to-day inquiry;

f\\l -



iii) The applicant shall co-operate in'tha pfocéeding,’
If the applicant does not co-operate, the respon-
dants Shall have the liberty, i:as per rules, to
hold sven ex-parte procaeding§and to complete

the proceeding so instituted against him.

iy) No order is pasSsed as regards ‘costs,
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( O, Purkavastha ) A ( B.C, Sarma )
Member (2J) ' Me mber (A)
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